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CENTRAL ADMINISTRATI Vg TRIBUNAL
ALLAHABAD BENPH ALLAHABAD

HON 'BLE MR. JUSTICE R.R.RK, TRIVED], VICE-CHAIRMAN

HON'BLE mAJ gen KoK, SRIUASTAVA; MEMBER (A)

Krishna Out ta Mishra,

Retired Head T.EE., Ner thern Railuay,
Kanpur Cbntral,

s/e Late Pt A.P, Mishra,

r/e 10&/&34, 'p1? Read,

Kanpur, cessecApplicant

(By Advecate : Shri A, Gepal)
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1. Shri Vv,K, ﬁgarual,
Genera) Manager,
Nerthern Railuay,
Barada House,

New Delhij,

2fe Shri m,N, Chepra,
Pivisiena} Rail Manager,
Nerthern Railuay,

Allahabad, *+e..Respondents

(By Advecats : Shri Ak, Gaur)
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HON'BLE MR, JUSTICE R.R.K, TRIVE DI VICE-CHAIRMAN
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V. has baen fileq"™
This lpplicatiiﬁ?uHE:r a-c%iun 17 of

Adminiatrativn Tribunals Act, 1985 fer Punishing the

Iespendsnts fgr cemmitting wilfuyl disebediance of the
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erder datsg 03.01,199¢ Passed in 0,A, Ne.1643/93 The

applicant retireq Frem the pest sf Heagd Trau-lling Ticket

Examin-r, Nerthern Railuay, Kanpur in the scale of Rs,

1400-2300/~ on 31.08,1991, ag the pensien yas net

Finaliaed, applicant Pileqd 0.A. Ne.1643/93 fqr directien

te respandents. The 0.4 . vas dispesed nflfﬁ fellewing

diractilna en 03.01.1996:-

“Cinaidering the abgye facta, applicatien is
@llewved with Fellewing directiens:

(a) The applicant Will be allewed the

he pay gn
01.01,84 ang Pay fixed @ccerdingly

(b)  Pensien and settlement dues tg bg
Calculated gn that basis,

(c) Over Pay ment recevsred

(d)  Payment of interest @1g% Per annum wil)
be paid fer the Celayed Payment en thg
entire ameunt Frem the date the gratuity
Was due as per thg extent rules.

() Campliance ef thg

directiens will bg
dene within 4 periesd

ef feur menths ., n»

20 Respondents fFiled ceuntary teply stating therein that

all the dues under the aferesajd erder has bggn paid te the

@applicant, They

alse gave detajls of Payments inp

Squltmuntary Counter Affidavit, The 2pplicant further

;ﬁ: disputed that he has net biar:paid the ameunt , ﬂ,Suppl.- |
E_ mentary R-jtindhr Affidavit has been filed todayﬂz;Lra-a i
;; ef Suppltm-ntary R-ulindnr, it has been stated that balance R

of gratuity gf 882110257~ Uaal nevas Paid te applicant, Al

.] .
Hewever, it is difficult g accept the sych averments, *

_in view gf the Averments made

by respendents in 0.A,.1643/93
and the Findings recerdeg by this

Tribunal in the erder,
M

-

e e



L -

L J—

T |
"I B

v/

This Tribunpal neted the Pleadings of the Tespendents,

which was te the fellewing ef fect:

"eeovson account ef this mistake, excess

Payment ef Rs.4176/- had been made., This hgs
been adjusted frem the gratuity and the
balance ef Rs.21,023/- has been paid te the
dpplicant ¢n 08.03.1994, pensien has alse
been fixed en thebasis gf re-fixed pay of
Rs.1,680/~, n

Sy On the basis of the aferesaid Facts stated in the

Ceunter reply, this Tribunal Tecerded findings in para-9

te the fellewing ef fect: -

furnished by the respendents in the Ceunter
reply er during the hearing, Even granting
that the excess Payment en acceunt of wreng

gnanb*nﬁtincr-ment was due frem the applicant,

the balance ameunt eof thsgratuity after
deducting the éxcess payment ceilg have been
Paid when dus, Delayed Payment with ne
fault &f the dpplicant gs Caused less te hip
and the Cempensatien fer the Same by way ef

interest jg called fer te meet the snds of
justice.,”

4% Frem the aferesaid findings, it is Clear that the
Qratuity was released gn 08.03,1994, The applicant rnevaer
qQuestioned the aferesaid findings aither befere any suparier
ceurt er by filing any Reviey Applicatien jn this

Tribunal. 1In the circumatancea, the cententien Taised
£ NI

en behalf gf *pplicant that ameunt of gratuitylffi nttluuur'

paiq:;ﬁﬁdhbannnt be accepted. Rest. ef the ameunt, which

Were dus te the applicant hayg already been paid as

acdmitted in Para-g8 of the Supplnmantary Rejeinder., 1Ip

the circumstancaa, Ne centempt is made sut, applicatien is

rejected, Netices are discharged, Ng erder as tg cests,
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